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EL.PET. No. 1 of 2013 
 
 
Examination-in-Chief of PW-19   recorded today the 27th November 2014 by 
Hon’ble Mr Justice S.R. Sen, Judge, High Court of Meghalaya, Shillong and 
examined by Mr K. Paul, counsel for the petitioner. 
 

Name  : Dr. Mrs Gessralda Khonglah 
 

Age  : 55 years 
 

W/o  : Shri. C Budnah 
 

R/o  : Langkyrding 
 

Occupation : Govt. Servant 
 

 
Examination- in- Chief of PW-19 

 
Examination-in-Chief by Mr. K. Paul, Advocate. 
 

ON OATH 
 
 I am the Presiding Officer of Madanrting-G in respect of Meghalaya 

Legislative Assembly 2013 from 22-Nongkrem ST Constituency. Form 17-C is Ext-4 

and Ext-4/2 is my signature. I filled up Ext-4 and the contents in the Ext-4, I think 

are correct. In the poll day, the election was running smoothly and normal. EVM 

Machine was in order as because no complaint was received. I was not aware that 

the EVM machine was mal-function at the time of counting. 

 

xxx GS Massar, Learned senior counsel assisted by Mr. LS Darnei,  learned 
counsel for Respondent No. 1 
 
  
 When I close and seal the EVM Machine, everything was fine. 

 Now with the permission of the court in presence of the learned 

counsel for the parties, I reopen the Material Ext-1 unlocking the key. On re-opening 

Material Ext-1, I find Material Ext-1/3. On opening of Mt Ext-1/3, I find EVM Machine 

marked as Ext-1/3-A which was closed by the presiding Officer. This Ext-1/3A is the 

one which I have sent it to the Returning Officer which is meant for counting. Ext-

1/3-A is intact when I sent it to the Returning Officer. 

 

xxx declined by Mr. GA Dkhar Respondent No. 3 

 Crossed declined by GA Dkhar, learned counsel for respondent No. 3.

  

 

                                                                                                           R. O. A. C.   

Typed by me:   V Lyndem                                                                                                        
P.S. to Hon’ble Mr Justice, S.R. Sen   
 
 
 



MC[WP(CRL)] No. 314 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
27.11.2014 
 
  In the light of the judgment and order passed in W.P. (CRL) 

No. 8 of 2013 this Misc. Case also stands disposed of. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 

 
 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

            AB No. 42 of 2014 

 

27.11.2014 

     

  Heard Mr. S Dey, learned counsel for the 

petitioner. 

  Bail application will be considered after perusal of 

CD. 

  Call for CD. 

  Issue notice to the respondents. 

  Since Mr. R Gurung, learned State counsel is 

present and accepted notice, hence, no formal notice is called 

for. 

  IO concerned is also directed to be present on the 

next date fixed. 

  In the meantime, in the event of arrest the accused 

person is to be released on bail for a sum of Rs. 50,000/- with 

(1) surety of the like amount.  

  This interim bail shall continue till disposal of this 

bail application. 

  List this case after 1(one) week for CD, personal 

appearance of IO, hearing and for further order. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 

  HON’BLE MR JUSTICE SR SEN 

             EL. No. 1 of 2013 

 

 

27.11.2014 

     

  Mr. K Paul, learned counsel appeared for on behalf of 

the petitioner who examined 1(one) witness PW-19 and crossed-

examined by Mr. GS Massar, learned senior counsel assisted by 

Mr. LS Darnei, learned counsel for respondent No. 1. 

  Cross-examination declined by Mr. GA Dkhar, 

learned counsel for respondent No. 3. Witness discharged. 

  Material Ext-1 was produced before this Court which 

was un-locked and taken out the Material Ext-1/3 which was 

exhibited. Thereafter, Material Ext-1/3 was put back inside the 

Material Ext-1, locked and sealed by the Court’s seal and taken 

back to the strong room of the Registrar General for safe custody. 

  Fix this matter on 4.12.2014 for further evidence. 

   

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 53 of 2013 
   
27.11.2014 

     

  Heard Mr. NI Choudhury, learned counsel for the 

petitioner as well as Mr. SC Shyam, learned senior counsel 

appearing for on behalf of the respondents who submits that, he 

is not fully prepared with the case today and prayed that the 

matter may be fixed on some other dates to which learned 

counsel for petitioner has no objection. 

  List this case on 9.12.2014 as suggested by the 

learned counsel for the parties. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 76 of 2013 
   
27.11.2014 

     

  Heard Mr. MF Qureshi, learned counsel for the 

petitioner who submits that, the matter is in the process of 

compromising between the parties. 

  Mr. SC Shyam, learned senior counsel appearing for 

on behalf of the respondents also submits that, he is aware that 

the matter is in the process of compromising. 

  Both the learned counsel prayed that the matter may 

be fixed after winter vacation. 

  List this case after winter vacation as prayed for by 

the learned counsel for the parties. 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 77 of 2013 
   
27.11.2014 

     

  Heard Mr. MF Qureshi, learned counsel for the 

petitioner who submits that, the matter is in the process of 

compromising between the parties. 

  Mr. SC Shyam, learned senior counsel appearing for 

on behalf of the respondents also submits that, he is aware that 

the matter is in the process of compromising. 

  Both the learned counsel prayed that the matter may 

be fixed after winter vacation. 

  List this case after winter vacation as prayed for by 

the learned counsel for the parties. 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 281 of 2013 
   
27.11.2014 

     

   Ms D Mawthoh, learned counsel for the petitioner 

submits that, Mr. AH Hazarika, learned counsel who is holding 

the brief in not well, so the matter may be posted after 2(two) 

weeks to which Mr. KP Bhattacharjee, learned State counsel has 

no objection. 

  List this matter after 2(two) weeks as prayed for. 

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(C) No. 380 of 2013 
   
27.11.2014 

     

   Heard Mr. GS Massar, learned senior counsel 

assisted by Mr. JM Thangkhiew, learned counsel for the 

petitioner who submits that, he needs further 2(two) weeks’ time 

to seek instructions from his client as to whether this matter can 

be placed before the Lok Adalat. 

  Prayer is allowed. 

  Mr. KP Bhattacharjee, learned State counsel is 

present. 

  List this case after 1(one) week as prayed for. 

   

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
       WP(Crl.) No. 8 of 2013 
   
27.11.2014 

     

  Judgment & Order dated 27.11.2014 consist of 6(six) 

pages delivered today in open Court. 

  Registry is directed to furnish a copy of this 

Judgment & Order to Mr. ND Chullai,  learned  senior counsel 

in the Course of the day.  

 

 

 

      JUDGE 

 

 

 

 

V Lyndem 

 

 


